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1, D.A.No.216/85

: Y ‘
. Ram ﬁ%&é%é and Ors.

/~

Union oB:India.and Ors,

2, 0.A.No.217/95
Navy Rétén"énd Another

i ’ : .
Uninn_af‘lndiaand Ors,

A, Ng,218/95

'utam Panvar and Apr.

Union of India and Ors.

0A No,219/95

\/,Aff Kishan Lal and Ors.

Union of India end Ors,

5, B.A.No,220/95

Kanhiya Lal and Ors,

Union of India and Ors,

6. D.A.No.221/95
Mohan Lal

Union of India and Ors.

7. 0.A.N0,222/95

Tara Chand

Uniqn of India and Ufs.

8. 0.A.N0,223/95

Achal Singh

Union of Indie and Ors.
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PRESENT

Mr.S.K;malik, Counsel for the Applicants. ‘ | ?

CORAM &~

THEHON'HLE MR.N.K,VERMA MEMBER (ADMINISTRATIVE)

BYiTHE}tDURT : - - .

LiShri 5.K Nallk, learned counsel fonthe applicant3~

hasgsought a dzrection in thess 0,As that the Raspondent

No.2 may be directed to consider the appllcants case .en

?ftha same basis as has been done 1n;egard te annthar appllcant

“ﬂ-Shri-Uinodi Lal Sharma in O.,A.No.159 of 1985 , in which
szmilar dlrectlon was passed by the Division Banch of

this,Trlbunal. he appllcants case is that they possssses

a_duaiifibation of Madhyma (Visharad) which is the
requiéit@ qﬁalificetion Por appointment as Dak/Sorting
Assisfant in tﬁa Units under the Reépondent ND.Z.Uhilel
others. including?SHri Vinodi Lal Sharma have been
coﬂsidared for appointmeht uith this qualification ,
applicants of these OAs havevnot been given the same
benéfit;
2. ‘ ' Arter hearing Shri s.k.Malik the following directions
are given :-

i) The Respondent Ng.2 shall examine the represen—

tation made by the applicants at annexures ,

ji) Pass an appropriate order thereon after giving
due opportunities to the applicents to represent

their matter further , and
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iii) This consideration and follow-up action
thereon shall be complsted within one

month, = )

The Applications are disposed of accordingly

he admission stage itself.
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